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SHRIMATI YASHODA REDDY: Nobody 
can question me about the source "of 
information. I am talking, as a Member of the 
Rajya Sabha. 

MR. DEPUTY CHAIRMAN: She has said 
that rumours are going on. 

SHRIMATI YASHODA REDDY: It may 
be uncharitable> it may be unfair. But it is a 
true statement that I am making that this is 
the impression. 

SHRIMATI LALITHA (RAJA-
GOPALAN): You yourself just now said that 
rumours are going on like this. Unless you 
can substantiate it, do not make any 
allegation. 

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 2.30 P.M. 

The House then adjourned for lunch, at 
twenty minutes past one of the clock. 

The House reassembled after lunch at half-
past two of the clock. MR. DEPUTY CHAIRMAN 
tn the Chair. 

RESOLUTION RE. ADVERTISEMENTS 
BY GOVERNMENT, PUBLIC SECTOR     
UNDERTAKINGS,     ETC 

SHRI JOACHIM ALVA (Nominated): Mr. 
Deputy Chairman, Sir, I move the following 
Resolution: 

"This House is of opinion that pursuant 
to the undertakings already given in this 
behalf, the Government of India should 
issue orders forthwith that all Government 
advertisements, including advertisements 
of railways, statutory corporations, public 
sector undertakings or any industrial or 
other organisations which enjoys financial 
assistance or protection from Government 
should be done only through Indian-
controlled and Indian-owned advertising 
agencies, and that no such advertisement 
shall hereafter be issued through foreign 
advertising agencies, whether wholly or 
partly owned or controlled by foreigners." 

Sir, I want to go a little into the 
background of the British Press at the 

first stage because the Indian Press has been a 
kind of an offshoot of tlie British Press. And 
here the Britisb Press has expressed itself so 
forcefully that the whole number of the 'New 
Statesman' dated the 30th January 1970- has 
front-paged an article "Mortgaging, the Fourth 
Estate". It is a very interesting article. I tried 
to get the paper from the Library but I could 
not succeed. I had to go back home and got it. 
We are wrestling with similar problems here. 
But. I did not know, Sir, tliat Englishmen can 
use such forceful language, language that we 
even do not use ire this- House or which is not 
used even by me. The heading is 'Combines 
and Concubines' So you can understand how 
the Englishman feels about it. 'Combines and 
Concubines' is the heading of the article. The 
House will forgive me for reading out the 
extracts from it because I want to show how 
the foreigners are strangling us in regard' to 
advertisements.    It says— 

"It was Nye Bevan, with more Celtic 
feeling for a piquant image than for the 
objective facts, who described the British 
press as the most prastiruted: in the world. Yet 
the moral of the Red paper group's proposed 
takeover of the International Publishing 
Corporation is that in the not-so-distant long 
term Fleet Street could: end; up as a kept 
woman;"" 

That is the phrase—'Fleet Statet could end up 
as a kept woman.' 

": . . not even the biggest, most profitable 
national daily in the eountry is safe from the 
takeover technique ... In fact, sooner or 
later, the industrial tail will be wagging the 
publishing dbgr however scrupulous the 
master board is, its main objective will be to 
maximise groups profits—and' in such 
conditions editorial freedbm becomes re-
lative . . . With only three or four of the 
natibnal newspaper groups now making a 
profit, most of them Have diversified; in, 
self-defence:'" 



 

The Thompson Group has got a Printing 
Press at Faridabad. If we do not control them, 
we do not know where it will end. 

"The Thompson Group, apart from a 
world-wide list of newspaper and magazine 
titles and its share in Scottish TV, includes an 
airline and five travel agencies; Associated 
Newspapers, which own the Mail and the 
Sketch, have several provincial papers and 
TV holdings; and the Express and the 
Guardian both have  property  interests...." 

Lord Thompson ha? now reached 
Faridabad. He may land anywhere in India. 

"Similarly, the more successful the group 
as a whole the greater the possibility that it 
will itself be taken over by an even bigger 
conglomerate in which the newspaper element 
will either be of minimal balance-sheet 
significance or regarded as a useful reflector 
of group views and attitudes that may or may 
not be in the public interest . . . How dis-
interested would its leaders on trade union-
employer conflicts be? . . . Overdependence 
on advertising, has already undermined the 
viability of too many national newspapers— 
even the increase in retail price expected soon 
will provide only temporary relief—and it has 
brought the threat of monopoly nearer. 
Mergers with commercial or industrial 
undertakings, however revitalising they may 
seem in share-value terms, could provide 
financial stability and stave off that threat only 
at the risk of eroding editorial integrity and 
public confidence . . . The press can only be 
free if it is independent and seen to be 
independent; as a subsidiary of any other 
industry it wouldn't be worth the paper it was 
printed upon." 

No one on this side or that side of the 
House could have used strong language like 
this and this is what is Written by the New 
Statesman, the foremost left-wing weekly of 
Britain, 

read by thousands of people both across the 
Atlantic and even on this side of the Indian 
Ocean and I think that this is something worth 
considering. 

I will now go back to give some figures 
about advertising here, written in my own 
paper 'Forum' of June, 1969. 

SHRI SUNDAR SINGH BHANDARI 
(Rajasthan): He has been a newspaper editor. 
He is an 'intereste party'. 

SHRI DAHYABHAI V. PATEL (Gujarat): 
It is obvious. 

SHRI JOACHIM ALVA: I am sorry; it is 
not my criterion. "A depressing story comes 
from Britain" 

(Interruptions) 

Please. You have made a mountain of 
money, and perhaps lost it. I have not. 

SHRI DAHYABHAI V. PATEL: You 
should know better. 

MR. DEPUTY CHAIRMAN: Mr. Alva, 
you continue with your speec 

SHRI JOACHIM ALVA: The heaa-ing of 
the article is— 

"British advertising firms collaborating 
with American advertising firms. 
Economic interest of India may be 
strangled." 

"A depressing story comes from Britain 
that British advertising firms are setting a 
part of the interests to the stupendous 
mighty American Advertising firms. The 
The British banks had first started it, 
preceeded with the American economic 
invasion of Western Europe. Now the 
advertising firms will fall one by one. That 
is not the end of the story. In the next five 
years just half-a-dozen super advertising 
'agencies of the US will lord it all over the 
world advertising and unfortunately the 
noted British companies are turning to 
America for their finances and thus their 
own power has been sub- 
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verted altogether. We in India again remain 
indifferent to it. We shall he affected hy it. 
The FORUM is proud that it was in the 
front of the battle against the foreign 
companies in India, especially against the 
foreign advertising firms. The Lintas and 
the London Press Exchange going to sell 
large chunks of their shares to American 
advertising agencies. Both the Lintas and 
the London Press Exchange are doing 
business in India. The Lintas is an offshoot 
of the mighty Lever Brothers, sporting 
under the name of Hindustan Lever today. 
The word 'Hindustan' is a magic name for 
these foreign concerns. America's largest 
advertising firm, J. Walter Thompson which 
has been operating in India for a few 
decades has this year suddenly gone under 
the magic umbrella of 'Hindustan' and these 
two bulls, the Lever Brothers and J. Walter 
Thompson—one British and another 
American—how much love they now 
display for 'Hindustan"? 

Now, I will come to the    figures    as given 
in 'Forum' editorial: 

"J. Walter Thompson, the largest US 
advertising firm has an overseas business of 
£99 million when its total billing was £266 
million. Lintas is the largest UK owned ad-
vertising firm with overseas business of 
£51 million, wilh a total billing of £ 60 
million. Of course, J. Walter Thompson's 
overseas £99 million business and Linta's 
overseas £'51 million business include 
Indian advertising business however small 
it may have been. The British firm of 
Bonsons are also operating in India, though 
they are not such a big fry compared to the 
other big firms of the UK. 

It must be said to the credit of the 
Japanese advertising firms that they do not 
operate outside their own country and their 
well-known firm Dentsiu is the only non-
American firm amongst the ten largest ad-
vertising agencies in the world." 

This, Sir, is the background of the British 
press and advertising. And in this background 
what is our State? 

In this House, Sir, on 4th May, 1956 there 
was a well-known Resolution moved by the 
late Shrimati Violet Alva and, it must be said 
to the credit of the then hon' ble Minister, the 
present Minister's predecessor, Dr. Keskar 
that he accepted it. The Resolution read as 
follows:— 

"That having regard to the stronghold of 
foreign-owned and foreign-controlled 
advertising agencies in the business of 
advertising in the country— 

this House is of opinion that with a 
view to encourage Indian-controlled and 
owned advertising agencies, Government 
should show preference to Indian-
controlled and Indian-owned advertising 
agencies in the matter of advertising 
done by Railways, Government com-
panies, statutory Corporations, Public 
Service Commissions and such other 
concerns including advertising done by 
Government in general." 

"In pursuance of the Rajya Sabha 
Resolution, the Government of India laid 
down in September, 1956 thei following 
directive principles in the matter of 
advertising by the national undertakings, 
statutory bodies, autonomous  Corporations  
etc.: 

(i) While releasing advertisements 
through advertising agencies, preference 
should be shown to  Indian  advertising  
agencies; 

(ii) In giving business to Indian 
advertising agencies, the selection should 
be confined to the panel prepared from 
time to time by the Director of 
Advertising and Visual Publicity on the 
basis of standard and extent of their 
business." 

And then wonderful things happened. The 
Chairman of the Life Insurance Corporation 
stated: 
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"The circular of 1956 was issued 
probably before we were born. Anyway I 
am not aware of this circular." 

What an irresponsible statement? I will come 
back to that part again. Then comes the 
Chairman of the Fertilizer Corporation of 
India. He stated: 

"We are not aware of the circular. In fact 
I was wondering about it. May be we have 
not received this particular circular." 

They do not care for anybody. This was after 
the Government had issued a circular against 
this hanky-panky business. The Ministry of 
Information and Broadcasting says:— 

"According to unofficial estimates about 
60 per cent, of the advertisements of public 
sector undertakings are still canalised 
through foreign collaborated  advertising  
agencies." 

rhis is rather too much for us to bear. And 
what does the Chairman, Hindustan Steel, 
says?   He says:— 

"According to our understanding no 
advertising agency including the 
Directorate of Advertising and Visual 
Publicity got any rebate or commission on 
classified advertisements." 

And he feels it necessary for the undertakings 
to choose their own agencies from time to 
time. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS 
(SHRI I. K. GUJRAL): What are you quoting 
from? 

SHRl JOACHIM ALVA: From the same 
book, Fourth Lok Sabha, 4th Report, page 14.    
It further says:— 

"The report of Air India stated that they 
had consulted the Directorate of 
Advertising    and    Visual 

Publicity as early as 1956 and had pointed 
out to them the specialised requirements of 
Air India, which was advertising in nearly 
40 countries of the world." 

Which means in effect: 

"In India we want to run our own 
business. So mind your own business." 

Then the Secretary, Ministry of Finance, also 
stated that: 

". . . the public undertakings should be 
allowed, if they had valid reasons to think 
so, to exercise their discretion as to where 
they should put their advertisements." 

Now, things could not have gone worse. I 
must pay my tribute to Dr. Keskar who rose 
to the occasion and did something and his 
officers followed it up. I am sure the present 
Minister will also do it. But what happened 
thereafter is a real mystery. 

Sir, I want the Directorate of Advertising 
and Visual Publicity to be a live and dynamic 
organisation. Jobs like that of the News 
Editor, All India Radio, should not go on 
mere seniority without requisite 
qualifications. They should go to really 
competent men. In this behalf I should like to 
pay a tribute to Mr. Sivaraman, one of the 
ablest journalists, once News Editor of the All 
India Radio. And after he left All India Radio, 
news reporting there has fallen on evil days. 
Against such an important assignment you 
cannot just put a man from the Publications 
Division or any other Division and make him 
a News Editor. He has to be a live wire to be a 
News Editor of a mighty organisation. 

Similarly, your Director of Advertising and 
Visual Publicity. No doubt the present 
incumbent of the post is an experienced man 
with military background. He is a competent 
officer. But what I mean to say is the whole 
organisation should have real 



 

IShri Joachim AlVa.] life in it.    He should 
have the background of lay-out, copyright, 
"accounts, direction, art, etc. 

The     Small    Newspaper     Enquiry 
Committee Report had made suggestion that 
small newspapers should be given 
advertisements.    You have  got the mighty 
organisations like the Air India, the Hindustan 
Steely \he H.M.T. and the L.I.C, with large 
advertising budgets, and small slices out of that 
could be put into the mouths of these small 
newspapers, and they will live nd  not  go  
down   the    drain.    They eed so little.   I am 
glad the Govern-lent has    recommended    that    
small ewspapers should get their due share •om   
these  public  sector  bodies. 

Air India is another case. So far so good. 
They say they have a bit of their prestige. And 
their prestige has been built up on that 
Maharaja. And that Maharaja has been 
sketched by an Indian artist of Goa, a Konkan 
man, done under Air India's able veteran, 
Bobby Kuka. The Maharaja has travelled 
around the world extensively and has won 
millions of customers for us. 

We have first class commercial artists, 
accountants, lay-out men, copyrighters and so 
on. What more do you want? Where is the 
need of a foreign agency? Why do you want 
foreigners? Let them be given a good lunch, 
treated as guests and sent away! Let these 
foreigners just go out. 

I have given you the background of the 
mighty organisation, the Lintas, a byproduct 
of the Lever Brothers. Though they do not s'ay 
so, they quietly demand IS to 30 per cent 
Com-'mission for giving advertisements to he 
newspapers. Therefore, Sir, the whole thing is 
unethical, dishonest and immoral. Levers first 
killed our Indian vanaspati industry and then 
the soap industry with their mighty resources. 
They are the largest trading concern in the 
world.    President 

Roosevelt's New Deal affected even their 
products. Lever Brothers is the largest trading 
company in the world pounding away our 
Indian industries. Who can stand against 
them? 

As regards Air India, I think it is time for 
them to Indianise their advertising concern. 
Suddenly Walter Thompson float the 
"Umbrella" in the name of "Hindustan" and 
seek protection under it. Let them embrace it 
in Kobe, New York and Japan. 

Now, Sir, there is the Swatantra lord, Mr. 
Dandekar, the Chairman of Walter Thompson, 
rather Hindusthan Thompson. The Managing 
Director is an American baccha, a youngster, 
less than 35! Even an American youngster can 
become a Managing Director. Then why not 
an Indian? We have got a rich crop of Indian 
youngmen, first class artists, directors, 
executives who can deliver the goods. I think 
about 90 Indian advertising firms are existing 
without GO per cent, of our public sector 
advertisements and 70 per cent, of the total 
advertisement. 

Advertising is going to be a fabulous 
business. It started wilh less than Rs. 3 crores, 
in the sense at one time we spent only Rs. 3 
crores. Now we are totalling more than Rs. 35 
crores including government and non-
government advertisements. The Minister may 
be able to give a better figure. I am only a 
layman. I hope by the end of the century the 
national advertising is bound to go to more 
than Rs. IOO crores. 

Now there is the combination of Clarion & 
Co. with the foreign firm McCann, today one 
of the world's largest advertising agencies. It 
is rather scandalous. Why should we allow 
them when our sun is shining high in the sky 
of independence? ,We allowed one American 
firm to join a good Indian firm. They were all 
British employees, keymers became Clarion,   
when   the   former  firm   was 
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closed. Now they had also entered through 
the .backdoor of an Indian firm, Messrs. 
Aiyar & Co. joining Press Exchange. Why 
should these two foreign firms be allowed to 
collaborate with Clarions and Aiyers? What 
has happened  to our  patriotism? 

Sir, when I went to America 1 went to a 
druggist and asked for a German drug. The 
man snubbed so badly, "We do not sell any 
foreign drugs." He said this in such a rude 
tone that I felt humiliated. Why not adopt the 
same attitude here? Now here are the •same 
foreign firms selling foreign drugs taking as 
much money as they like. They take away Rs. 
IOO crores from pharmaceuticals and may 
ultimately take another Rs. IOO crores for 
advertising. When is this going to end? This 
Ministry of Information which is the 
watchdog of information and direction for the 
national affairs should take some stronger 
hand. 1 am sure my friend. Mr. Gujral, who is 
young and dynamic, could even go farther 
than Dr. Keskar. I hope and" pray he will put 
many things right. Now, about the L.I.C, it is 
very interesting. They have got a partiality for 
their kind. There was a Chairman, whom our 
friend Mr. Dahyabhai Patel knows, who 
passed on Rs. 5 lakhs to an advertising 
agency through his daughter and she 
thereafter in conjunction with her husband 
started an advertising agency. It goes on like 
this. But was it right for the Chairman of the 
L.I.C. . . . 

SHRI ARJUN ARORA: Which Chairman? 
There have been a num. ber of Chairmen. 

SHRI JOACHIM ALVA: H. M. Patel. He 
passed on Rs. 5 lakhs to Birla's ASP through 
his daughter who later started an advertising 
agency. The Birlas have their own advertising 
agency, the ASP. The Lintas is the agency for 
Lever Brothers. The National Tobacco 
Company have their own agency, and Ihe jute 
press in Calcutta have their own advertising 
agencies. They all take nway the commission. 
There is no end to thr; loot.    I would  call this 
nothing but 

loot. We are not strong enough to stop this; 
we have not the guts to stop it. 

Now coming to HMT—I discussed it with 
the Managing Director of HMT also—they go 
to Hindustan Thompson. There seems to be a 
magic in this name "Hindustan." All the 
employees there, artists and others, are 
Indians, but this youngster from America, who 
is less than 35, « the Managing Director here 
and he gets his orders from America. This is a 
line of business which can be fully and 
thoroughly run by Indians from A to Z, who 
can even do the cleaning of urinals! I cannot 
put it more emphatically than that. Then there 
is also the danger to the freedom of the press. 
When my great weekly 'Forum' was closed 
down, Walter Thompson's white lords dec-
lared: "We have closed down Alva's paper. We 
shall see who will now bark at us." Now we 
should be prepared to say to Walter Thompson 
and others "You close down, we shall see what 
we can do." It seems people who had the 
patriotic fire to fight have gone. I am afraid 
that even the proceedings of this discussion 
will not be reported substantially in the Indian 
press. None of the things said here will be 
fully reported by the Indian press. The age of 
patriotic journalism seems to have gone. I 
remember, Sir, once when my car was burnt to 
ashes, I was asked to give art advertisement by 
the insurance company in the Madhya Pradesh 
papers. I am ashamed that I forgot the name of 
the paper, but when I sent a cheque of Rs. 50 
to them, they refused to take it saying "You 
are a great patriot, we will put free your 
advertisement." Then the insurance company 
asked me again to put in an advertisement. 
Again I sent a cheque for a second 
advertisement, and they published the 
advertisement but refused to accept the cheque 
again, saying "We are fellow patriots and 
fellow journalists." These are the people who 
had kept natio ilism going, the Bengal papers, 
the Maharashtra journalists—Loka-mar-a's 
Kesari—and the petriots of other places.   That    
fire was    there 
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then. To-day that fire has gone. Now the 
Hindustan Times gets Rs. 50 lakhs from the 
LIC for vacating the LIC building. If you had 
divided this amount into 500 small and given 
to 500 small papers, they would have 'been 
living and they would have carried on 
strongly  and patriotically. 

Now about the HMT and Hindustan Steel, 
we are proud of the achievements o'f these 
organisations. They issue advertisements. The 
Minister must pass orders that any advertise-
ment that appears in the name of these 
companies must give down below the initials 
of the advertising agency. If I, as 'an Editor, or 
the Editors of other papers do not mention our 
name, we will be prosecuted. Then why should 
not the agency give out its initials? We can 
then find out the truth and neither the 
Chairman of HMT nor the Chairman of 
Hindustan Steel can fool us thereafter. These 
'are some of the things I wanted to mention. I 
do not want to take much of your time. Now I 
would like to give you a few suggestions. 

MR.  DEPUTY  CHAIRMAN;     Four 
minutes more. 

SHRI JOACHIM ALVA: Yes, my speech is 
practically over. Now, a very important point 
is that a lot of money is going from here to 
foreign countries across the Atlantic and the 
Pacific, money which you can preserve for our 
boys and girls. We can build up a team, a 
corps, of boys and girls, who can run all the 
advertising agencies for our country, and also 
the news. papers. Parliament is our real watch-
dog and if our Minister, who is young, 
dynamic and patriotic, does not stop this drain, 
nothing can be done. Perhaps he does not get 
co-opei-ation from the other Ministries. 
Things have got to change. Then there is 
another danger. These foreign advertising 
firms can put foreign exchange to the credit of 
their employers or agents in foreign banks, 
and when they go abroad they can utilise it. 
Th'at is a danger which has to be removed. 

Now my suggestions are four: 

One. No private 'sector company oi 
organisation shall appoint, renew or iransfer 
its advertising business to a foreign-oriented 
advertising agency in. future, since there 'are a 
very large number of competent and fully 
equipped, wholly Indian-owned advertising 
agencies in the country. 

Two. Every advertiser shall fu details of all 
such appointment of foreign-oriented 
advertising agencies to the Reserve Bank of 
India within 30 days, indicating their financial 
year, and since advertising budgets are 
sanctioned on an annual basis, from year to 
year, no fresh budgets shall be allocated to 
foreign-oriented advertising agencies without 
permission in writing from the Government of 
India or the Reserve Bank of India, and this 
rule shall have retrospective effect from the Ist 
December, 1969. 

SHRI I. K. GUJRAL; What are you 
quoting? 

SHRI JOACHIM ALVA: I am giving my 
suggestions. 

Three. Then, all such existing contracts with 
any foreign-oriented advertising agency shall 
be limited to a duration of not more than 12 
months, and full details of all such existing 
'advertising contracts shall be submitted by the 
advertisers to the Reserve Bank of India, 
giving particulars of products or services 
advertised, the 12-month budget allocated for 
each product and each service, the area in 
which the advertising is to be carried out, 
whether in India or in any foreign country and 
a copy of the written advertising agency agree-
ment, if any, laying down the terms and 
conditions of such contract or agreement for 
each product 'and service. 

Four. Quite a few Indian-owned 
advertising agencies have plans for opening 
branch otnces in export markets, especially in 
the undeveloped countries of the Middle East, 
East Africa and South-East Asia, for looking 
after our country's export adver- 
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tising and for helping the local advertisers in these 
undeveloped countries. This will be a fruitful 
source of earning foreign exchange for India. 

I have done, Sir, and if there is anything more, I 
shall g'ay it at the end. I am obliged to the House 
for giving me a patient hearing. I am happy to 
know that many people want to take a very 
enthusiastic interest in this discussion, including 
my friend, Mr. Mirdha, my friend Mr. Arora and 
the great sturdy man, Mr. Bhargava. Mr. A. D. 
Mani also wants to speak, but I do not know on 
which side he will be.   Thank you, Sir. 

3P.M. 

SHRI    RAM    NIWAS      MIRDHA: 
(Rajasthan): Sir, I beg to move: 

1. "That 'at the end of the Resolution, the 
following be    added:— 

'and this House is further of opinion that a 
Committee be appointed to go into the 
working of advertising agencies in India as a 
whole and to report in particular 'about  the  
following  matters:— 

(a) whether Indian expertise 
exists   for   running  'advertising 

agencies; 
(b) whether foreign agencies 

should be allowed to operate in 
India  and,  if  so,  under     what 

conditions; 
(c) whether Indians should 

be encouraged and helped to 
buy out foreign interests in ad 
vertising 'agencies  working     in 

India; 
(d) what should be the    ad 

vertising  policies    of    Govern 
ment bodies; 

(e) whether any limit should 
be placed  on  advertising     ex 
penses of Government and pri 
vate companies; 

(f) what steps should be 
taken to ensure that advertise 
ments  are  not  obscene     or  of 

doubtful taste; 

(g) what is the nature of marketing 
research available in the country and 
how it can be improved;   and 

(h)   any  other  matter  which 'or any 
industrial or other orga-ness'. " 

2. "That in lines 5-6 of the Resolution, 
delete the following words: 

"or any industrial or other organisation 
which enjoys financial assistance or 
protection from Gov.. ernment'. " 

The   questions   were   proposed. 

MR.   DEPUTY   CHAIRMAN:      Mr.. 
Arjun Arora. 



 

SHRI ARJUN ARORA (Uttar Pradesh): Sir, 
at first I thought that as soon as Mr. Alva 
moved this Resolution and made his speech 
the honourable Miinster o'f State for 
Information and Broadcasting would stand up 
and apologise to the House that the un-
dertaking given earlier by the Government h'as 
not been honoured and that apart from 
apologising to the House for not carrying out 
the undertaking given, he would give further 
assurances for 'the future and that a debate, a 
discussion, on this Resolution would become 
unnecessary .  .  . 

SHRI  A.  D.  MANI;     Infructuous. 

 

SHRI ARJUN ARORA: .. .. because the 
Resolution clearly says that pursuant to the 
undertakings already given in this Housa the 
Government of India should do this, this and 
that • Sir, Mr. Alva mentioned the under-
takings. The undertakings are very old. The 
R'ajya Sabha passed a Resolution on 4th May, 
1956 regarding ;the  foreign-owned   and    
foreign-con- 

trolled advertising agencies, and it was in this 
connection that the    Government  gave     the  
undertakings.    It is surprising that in spite of 
that Resolution of the Rajya Sabha passed   on 
4th   May,   1956,   the    Committee    on 
Public   Undertakings   in   1968-69   had to  
report  that  the  Government    had not carried 
out the undertakings. And still  though   the   
report  of  the  Committee on Public 
Undertakings    came two years back we 'are 
discussing this Resolution  in   1970.    This 
whole episode is a very sad reminder of,    the 
Government's   contempt   for     Parliament.   It 
appears that instead of being sovereign, we, the 
representatives    of the  people,  are  becoming 
an  institution of the third or the fourth order. 
The  Supreme  Court  says we  cannot amend 
ihe Constitution.   The Supreme Court says we 
cannot legislate on certain     things.    And  the    
Government ignores the Resolutions of the 
Rajya Sabha  and  the Lok  Sabha for years 
together.    This is ia very sad state of affairs 
and it is this contempt for Parliament  exhibited  
both  by  the  Supreme Court on the one hand 
and the executive on  the other,  which  sPe'ls 
the real danger to democracy in this country. It 
appears that we have forgotten all that 
Mahatma Ghandhi preached. It appears that 
have forgotten all that we cried hoarse about 
during our struggle for    independence.    The 
movement for    swadeshi is    an    old 
movement. It is older than Mahatma Gandhi.    
The     swadeshi     movement started in 1905 
and Maha'ima Gandhi gave the  life  and  blood 
to    it.    But what is happening in this country 
is that even for  the  sake  of    ordinary things     
foreign     collaboration      and foreign-
controlled   industries   are   being patronised.   
Not l°nS aS°—I think it was in 1966—we in 
this   House expressed our anger at the 
sanctioning of a  collaboration to  an  Indian 
firm with an American firm for the manu-
facture of biscuits, and the then Minister  of  
Industry,   Mr.    Sanjivayya, was  very 
apologetic that even for a thing like the 
manufacture of biscuits foreign  collaboration  
was  sanctioned. But no*  to be    outdone,  Mr.    
Sanji- 
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vayya's successor, the present Minister of 
Industrial Development, sanctioned foreign 
collaboration for the manufacture of ice 
cream. Those who have been to Bombay 
recently found Volga ice cream being sold 
there with a big advertisement that it is 
manufactured in collaboration with a British 
firm. Sir, in this atomic age we have set up 
steel plants. We have set up heavy engineering 
plants. Our atomic scientists are achieving 
wonders. But the Ministry of Industrial 
Development still thinks that for the manufac-
ture of things like biscuits and ice cream we 
need foreign collaboration, and the Ministry 
of Information and Broadcasting still thinks 
that we need foreign advertising companies 
for advertising ordinary things. It is surprising 
that in spite of the Resolution of the Rajya 
Sabha moved by Mrs. "Violet Alva, who is no 
more with us, the Government in the Ministry 
of Finance sanctioned these four foreign 
collaborations. Mr. Alva has mentioned their 
names. These four foreign giants were allowed 
to eat 'away some of the    old Indian 
concerns. 

Sir, there is in this country a great deal of 
prestige advertising. (Interruption) Neither 
the Minister is listening nor is the mover 
present here. So do not bother . . . 

 
Sir, in this country prestige advertising and 

unnecessary advertising has become the order 
of the day. Railways for example do not 
advertise the time-table or changes in the 
time-table as much as some prestige 
advertisements, e.g. "Railways serve the na-
tion." If they serve the nation, let them serve 
the nation efficiently. Why cry about it? If the 
Railways have some money for 
advertisements and the newspapers must get 
some money from the Railways they should 
repeatedly print the time-table. What is the fun 
in publishing slogans like 

'Railways serve the nation'? What is the use 
of such advertisements and slogans, when we 
know that the railway trains generally run 
late? 

DR.   BHAI      MAHAVIR      (Delhi): 
And there are plenty of accidents. 

SHRI ARJUN ARORA; Yes, that is also 
there. Simil'arly, the Hindustan Steel Limited 
is no doubt a pride of the country but why 
should it advertise in a bid to sell steel? If is 
all prestige advertisement and it is all 
unnecessary advertisement and the public 
sector industries or undertake ings should be 
more careful 'about it. These steel produced by 
the Hindustan Steel or produced by the Tatas 
is not a medicine like Aspirin nor a toothbrush 
which people buy because of advertising. 
Each shedt or rod rolled by the Hindustan 
Stee] or by the Tatas does not bear their trade 
m'ark also. Why, therefore, advertise? They 
should spend that energy in improving their 
working and improving the conditions of their 
workers and in bringing about greater 
efricency. But unnecessary advertisements go 
on. And thanks to the merger of four foreign 
concerns with Indian concerns, which in fact 
means that four big foreign advertising 
companies have eaten away four Indian 
companies, the preference of the public sector 
is for these big giants of the West. 

Advertising, Sir, is a big business 
particularly in the United States and Western 
Europe. Advertising has its uses where there 
is competition. But Railways have no 
competition except among themselves 
because sometimes yesterday's train comes 
today and we do not know about today's train. 
Why should the Railways issue silly 
advertisements? They say "Railways serve the 
nation". They are actually meant to serve the 
nation 'and they should learn to serve the 
nation a little more efficiently. 

Sir, the whole approach to foreign 
collaboration, the foreign-oriented outlook, 
will have to be changed if this country has to 
prosper. 
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[Shri Arjun Arora] 
With these words I support tlie non-official 

Resolution of Mr. Alva but before I sit down, 
I want the Minister to apologise to the House 
on behalf of the Government for not 
implementing the Resolution of Mrs. Alva 
passed in 1956 and he should give Ein 
assurance that this time the performance will 
be better.    Thank you. 

SHRI A. D. MANI: Mr. Deputy Chairman, 
Sir, I have listened with very great respect to 
the speech of my old and valued friend Mr. 
Alva, and my very old and valued friend, Mr. 
Arora, who does not know as much of 
advertising as he knows about Indian labour. 
My qualification for speaking on this 
Resolution is that I have been a 
newspaperman for 40 years. 

SHRI ARJUN ARORA: But you are a 
journalist, not an Advertisement Manager. 

SHRI A. D. MANI: I said I am a 
newspaperman. I was a Member of the Press 
Commission which went into the entire 
question of advertising business in this 
country. I was the Vice-Chairman of the 
Small Newspapers Enquiry Committee which 
also touched the fringe of the advertising 
business. 

But I would like to deal with one point 
which Mr. Arora made about prestige 
advertising. Prestige advertising is necessary 
to keep the name of the product or any 
industry in the mind of the public. As a 
Member of Parliament I cannot reel off imme-
diately how many public sector undertakings 
the Government of India conducts at the 
present time. Therefore prestige advertising is 
necessary to remind the members of the 
public and also the Members of Parliament 
that so many undertakings are being run by 
the Government of India. I want to mention 
BOAC. (Interruption) I would come to that 
question of privilege later. Everybody knows 
BOAC. 

SHRI G. RAMACHANDRAN (No-
minated):   Is ji neeessary tbat    such 

large  amounts should be    spent     on. what  
my friend,  Mr.  Arora,     called prestige  
advertisement for you me to know which are 
the public sector underlakings in India? 

SHRI A. D. MANI: It is neeessary. Sir, that 
prestige advertising should be resorted to to 
keep an institution or an enterprise in the mind 
of the public. (Interruption) I am coming to 
that point later. As one who has been a 
newspaperman for 40 years and who is 
connected with medium nev papers not 
favoured by foreign advertising agencies, I 
would like to say that advertising is not like 
any other industry where foreign collaboration 
should be shut out. Advertising is a business 
of art and art is never national, it is 
international; it is impossible to keep out 
foreign advertising for this reason that we 
have to think in terms of .  . . 

SHRI ARJUN ARORA: The money goes 
abroad. 

SHRI A. D. MANI: Sir, when we may have 
to advertise our goods, the Hindustan Steel 
goods, the Hindustan antibiotics, in foreign 
countries, ve will be forced to enter into some 
kind of local arrangements with some agency 
in those countries to promote our own 
external trade. Therefore on account of 
advertising being an art we cannot keep out 
foreign advertising agencies. But I would like 
to make one reservation. Any agency which 
operates in India must be Indian-controlled 
with foreign collaboration, I have no objection 
to that. But this should be in tune with our 
general collaboration arrangements which are 
entered into with foreign firms. 

Sir, references have been made to 
'Hindustan Thompson', 'Lintas', etc. I used to 
deal with 'Lintas' 30 years ago when Mr. 
Prakash Tandon who is the Chairman of the 
STC was in charge of 'Lintas' agency. It was 
almost a great burden for me and almost an 
ordeal of tears for me to get some advertising 
space from him. He used to ask "What is your 
circulation, how in Bhandara and how many 
in Gondia and other places?" After all these 
fo- 
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reign agencies have set up certain standards of 
market performance which are valuable to the 
advertising profession. In regard to the three 
agencies mentioned, LPIS, Hindustan 
Thompson and Lintas, we had to beg for 
advertising from them. (Interruption) Sir, I 
want to mention here that this advertising 
profession is so pe- ! culiar that at some stage 
or the other foreign participation in advertising 
agencies will become inevitable because, if 
East Germany, the Germ'an Democratic 
Republic wants to advertise in India, it would 
like to enter into some knid of arrangement 
with an Indian agency to put its advertise-
ments in the papers and we cannot possibly 
object to that. 

SHRI ARJUN ARORA: How illogical 
you are. The German Democritic Republic 
will not enter into any agreement with an 
Indian company for td-vertising  in  
Germany. 

SHRI A. D. MANI: In India, I said. 
{Interruptions) 

Sir, you -should not allow this running 
commentary, because my time is limited. 

MR. DEPUTY CHAIRMAN: You have 
already expressed your views, Mr. Arora. 
Please allow him to continue. 

SHRI A. D. MANI: I wish to say here that 
the Resolution and the amendment are both 
premature because the Minister for 
Information has, in one of his speeches, said 
that the Government is considering the 
question of appointing a Second Press Com-
mission. If a second Press Commission is 
appointed, as it is going to be I believe, as a 
result of the pressures exercised by various 
journalistic associations, all these points 
mentioned by Mr. Mirdha in his amendment 
and Mr. Alva's resolution would be 
considered by the Press Commission. 
Advertising is not such a monopoly as the 
Birla monopoly or the Sahu Jain Monopoly 
in the country is. The total advertising 
revenue in the country in the private sector 
is estimated to be about 

Rs. 30 crores. Considering that one building 
costs about Rs. 5 crores in the Parliament 
Street, it is not a very-big sum. Advertising is 
now developing in this country and at this 
stage any formal enquiry or any restriction 
placed on the advertisement basi ness will 
only retard the growth oi tbe advertisement 
business. You come from Nagpur. There are 
one or two small agencies which have come 
into existence. They are trying to tap up the 
local market and feed the regional papers. I, 
therefore, feel that we should not confuse this 
question of foreign agencies with foreign 
capital in other industries, because advertising 
belongs to the realm of freedom of 
expression. For example, in freedom of 
expression know-how is not confined to one 
man. Mr. Shankar is one of the greatest 
Cartoonists of the world but if we send him to 
England on a collaboration arrangement he 
may not be able to impart his know-how to 
others. It is a matter of talent. So we have to 
accept some form of fraternal collaboration 
with foreign 'agencies in respect of 
advertising  business. 

SHRI JOACHIM ALVA: Why all that? 

SHRI A. D. MANI: This is my point of 
view. "What is the purpose of debate? I am 
putting a contrary point o: view. You are a 
lawyer, Sir. My friend Mr. Patel raised the 
question of patronage given by the 
Government. This is one of the reasons why I 
feel we should not interfere with the structure 
of advertising agencies in any form at present. 
The Directorate of Advertising and Visual 
Publicity is under the able direction of a very 
fair-minded person, Brig. Sreenivasan, who 
has seen to it that the regional, small and 
medium papers get a fair deal. 

SHRI JOACHIM ALVA: Mr. Mani is a 
veteran parliamentarian. There is no need to 
mention officers. 

SHRI A. D. MANI: You can mention 
persons in a derogatory manner? That  is  the  
privilege  of the  parlia- 



 

[Shri A. D. Mani.] 
metarians. In 1968-69 the small papers got as 
much as Rs. 14.31 lakhs medium papers 11.28 
lakhs, the small and medium papers got in all 
Rs. 25.57 lakhs, and the bigger papers got Rs. 
14 lakhs only. The small papers are being 
helped but purely on commercial 
considerations, I would like to ask you 
whether a private firm would have spent the 
money in the form in which it is being done 
by the DAVP? The private sector is interested 
in a return and a quick return and it will 
choose the most commercially profitable 
enterprise for inserting their advertisements 
but then it is public policy for us to help the 
small and medium papers and therefore I do 
not object the DAVP helping the small and 
medium papers. 1 am one of those who has 
benefited in this category because we are 
small and medium but purely from the 
commercial consideration, all such 
expenditure on the basis of smallness or 
mediumness or bigness cannot be justified. 

Then I agree with Mr. Alva that since our 
advertisement budget is increasing every year, 
we must recruit qualified advertising men to 
man these positions. Now they have an 
information Cadre. No. 2 may be somebody 
connected with somebody in the Agriculture 
Ministry. If there is a job of a Director of 
Advertising vacant, that person, because he is 
No. 2 in the Cadre and knows a lot about 
agriculture, he is posted to that job. This is 
wholly unsatisfactory and I feel that the 
Government should now start thinking of 
having a specialised advertising unit of its 
own which should be recruited largely from 
the advertising profession and should be 
manned by those persons who have got 
knowledge of the conditions of the 
advertising business in India. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): Is there any training school? 

SHRI A. D. MANI: This is an art. In the 
matter of copywriting, it ie again 

an art. I would not be able to write a good 
copy although I have been a journalist for 
long. 

That other point is that since you are raising 
this question of advertising, and the public 
sector corporations advertising being taken 
over by the Indian agencies only we should try 
to have some kind of a body which will 
supervise Government advertising and which 
will prevent Government advertising being 
used as patronage. This is very important 
particularly with a minority Government at the 
Centre and in the various States. It is highly 
neeessary that the Minister should accept 
some form of a supervision over the 
distribution of advertisement revenue in this 
country. I am not yet ready with the concrete 
proposals but I am thinking in terms of a 
committee consisting of persons who have 
knowledge of the industry and having 
representation from Members from both the 
Houses who will see to it that this advertise-
ment revenue which is being placed at the 
Government' disposal, which I understand is 
about Rs. 3 crores now. is not used for 
purposes not connected with the public but for 
promotion of party or sectional interests. I am 
in agreement with Mr. Patel that the ad-
vertisement revenue should not be used for 
profit. Finally I would say that Indian 
advertising has grown rapidly from 1930. 
Over a period of 40 years I have seen it grow. 
Lintas in Bombay are a very fine agency but 
then they require a lot of expertise and 
expertise comes from competition It is 
necessary that foreign competition should also 
be there because, as I said, it is a question or 
art. In the realm of art and literature, we 
cannot say we must produce an Indian Sha-
kespeare against an English Shakespeare and 
say this is national and that is international. 
This is a question of creative effort and we 
should approach this matter in a very broad-
minded way because we are now-coming to 
the take-off stage when our public sector 
enterprise may have to 

187     Be   Advertisements by     [ RAJYA SABHA ] Gout. Public Sector    188 
Undertakings, etc. 



 

advertise abroad, may haves to set up their 
own agencies or enter into collaboration with 
others. Foreign trade as well as mutual 
international understanding is always 
bilateral. We should rid ourselves of this 
obsession that the foreign monopoly is 
coming and sitting heavily on the Indian 
papers. I would like to say this that generally 
foreign capital is mixed up with foreign 
influence in this country. I would like to say 
this, in fairness to the Indian press, which I 
know quite well, and I hope Mr. Gujral will 
note this fact, that the oil companies have 
been advitising over a period of years in the 
Indian press but the Indian press, by and 
large, stood by Mr. Malaviya's policy of 
indigenous exploration of oil. Even on the 
question the control of the prices of drugs 
many papers received advertisements from 
the drug manufacturers but no paper has ever 
agreed to support the drug manufacturers to 
retain the present high level of prices. In this 
context we have set up a higher standard of 
performance than the British press which is 
very amenable to the pressure of advertising 
agencies. 

Sir, I would like to make a final remark 
before I conclude and it is this. I would not 
expect the hon. Minister to give a 
straightforward assurance in respect of this 
Resolution. 

AN HON. MEMBER: Why not? 

SHRI A. D. MANI: I am giving my 
opinion and you cannot prevent me from 
expressing it. This is Parliament. This is not 
one-man show. This is everybody's show. 

As I said, sir. I do not expect hirn to give 
an assurance. (Interruptions) I want him to 
leave all these matters to be examined by a 
press commission, which is far more 
qualified to go into this matter in detail by 
taking the evidence from all the concerned 
parties. 

I repeat what I said that this Resolution at 
this stage is premature and uncalled for. 

SHRI RAM NIWAS MIRDHA: Sir, the 
Resolution which is before us was 

moved by Shrimati Violet    Alva in. 1956. 

SHRI  DAHUYABHAI  V.    PATEL: 
Not this Resolution. 

SHRI RAM NIWAS MIRDHA: Almost 
in identical terms. 

SHRI DAHUYABHAI V.    PATEL: 
That is a different matter. 

SHRI RAM NIWAS MIRDHA: That 
resolution was withdrawn and another 
resolution, with the consent of the 
Government, was passed by this House. And 
it is very clear from what has-been said just 
now that that resolution and the spirit of the 
Resoultion has not been implemented by the 
Government for which I would crave your 
indulgence to quote two paragraphs from the 
Report of the Committee on Public 
Undertakings. 

"The Committee further regret that 
the Ministry of Information und 
Broadcasting after issuing the 
instructions failed to watch their im-
plementation or take any step to effect   
their   compliance. 

The Committee recommend that the 
public undertakings should furnish yearly 
reports to the controlling administrative 
ministries indicating therein as to how far 
they had implemented these instructions. 
The Ministries in their turn should send 
those reports to-the Ministry of 
Information anj Broadcasting who should 
highlight the conclusions in their Annual 
Report." 

Now, Sir, the least we can do is to have an 
assurance from Government that at least 
from now onwards these recommendations 
of the Committee on Public Undertaking 
would be strictly adhered to and regular 
reports would be sent and published in their 
Annual Report. 

 

Now,  Sir,  I just  heard Mr.    A.  D. Mani 
who had raised a number of basic -problems.    
So  I  would  rather    state-by giving my 
views on what he said. 
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[Shri Ram Niwas Mirdha.] 
He mentioned about the Press Commission 
and the Small Newspapers Committee. The 
Press Commission was appointed a long time 
back, and the data they had before them was 
as old as 1951. The Small Newspapers 
Committee also did not go into this question 
thoroughly. They just touched upon it as part 
of the general problem. So, Sir, I will start by 
stressing the spirit of my amendment and say 
that a committee specially meant to probe all 
aspects of advertising business in our country 
is very necessary, and it would not be a day 
too soon if such a short of enquiry is started 
right now. To wait for a fresh commission is 
dangerous from two points of view. Firstly, 
we do not know when that press commission 
would come and, secondly, it would not 
receive the type of attention that I would like 
this important national problem to receive. 
Therefore a special committee just to probe 
into all aspects of advertising business and art 
should be accepted by the Government, and it 
should be started as early as possible. 

Then, Sir, another thing was said, that 
advertising is an art, that it is not like any 
other business. 

.SHRI ARJUN ARORA: It is commercial 
art. 

SHRI RAM NIWAS MIRDHA: He did not 
even say that it is commercial  art. 

SHRI A. D. MANI: It is commercial  art.... 

SHRI RAM NIWAS MIRDHA: Even our 
film people say that they do not want any 
Government interference because it is an art 
form. There is no doubt it is an art form, but 
even an art form needs to be regulated, and 
there should be certain guide-lines on Which 
art institutions or advertising institutions 
should proceed. And art is actually not in the 
management but in the production. If the 
management is not foreign, it does not mean 
that art would not be of a very high quality. 

And then I will refute Mr. Muni's contention 
that art cannot be Indian. He says, if it is art, it 
is universal. I would definitely say that there 
is something like Indian art. One of my 
greatest complaints against the present trends 
in advertising is that the advertisements are 
completely divorced from our cultural 
traditions. If you see the trend, we are copying 
all the symbols and trappings of an affluent 
and a degenerate Western society. You see the 
advertisements. Sir. They are all sexy, all 
gimmisks, like beauty contests, all sorts of 
prizes, competitions, all suggestive of aex. I 
definitely object to all the phrases suggestive 
of sex and so on. 

SHRl A. D MANI: It is the vata-varan. 

SHRI RAM NIWAS MIRDHA: If it is the 
vatavaran, it has to be curtailed now. I am 
glad he mentioned it. We have to check this 
thing. All these trends are most unhealthy. 
Since we are going on a very wrong track and 
there is nothing Indian about it, I definitely 
say that there is something like Indian culture, 
Indian art, and all our activities whether in 
advertising or in journalism, should be imbued 
with the spirit that is Indian, which 
unfortunately is completely absent from our 
present activity in advertising. One reason 
why it is so is the infiuene of foreign agents. 

SHRI A. G KULKARNI (Maharashtra): 
Do you mean to say are must be Indianised? 

SHRI A. D. MANI: Localised, 
regionalised. 

SHRI RAM NIWAS MIRDHA: It is all 
foreign collaborators and Western 
collaborators who have initiated these trends, 
and I think they must be stopped as early as 
possible. 

Now, Sir, another basic thing has been 
raised that why there should be advertising, 
first by the private enterprises and second by 
the Government.    I    will   deal   with these 
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separately.    In    a    closed    economy like  
ours,   when  there is   a perpetual .scarcity      
of everything—   and    that is     also     because     
of     Government policies we have cut out all 
imports; the licensed  capacity js    much     less 
than the demand at a particular time— there is  
absolutely no use of adding to the net cost of a 
product by advertising and salesmanship.  It is 
definitely detrimental to the growth of our 
economy.    It just means  competition Ior 
things which are    already scarce. So from that 
point of view it is not •very necessary; it is not 
that advertising is  something indispensable for 
the growth of Indian economy.   I contest that 
proposition.    No undue advantage or 
encouragement should    be given to this sort of 
advertising and the marketing practices which 
are being followed now.    Dalda is in short 
supply;   yet   the    manufacturers      of Dalda 
spend a Iakh of rupees to push the sale of 
Dalda, even when there is not sufficient Dalda 
to go round.   It is because they want to go on   
passing "the commission and other benefits to -
the advertising agencies, to the    big 
executives, who fatten on this sort of business   
and  with whom they have links. 

SHRI ARJUN ARORA:  And oblige Mr. 
A. D. Mani. 

SHRI RAM NIWAS MIRDHA: As regards 
Government advertisements there may be still 
less necessity for them. To say about the 
Indian Railways or about Hindustan Steel, 
what they do and what they do not do, I do 
not think it is at all necessary to advertise all 
this. We are again following the Western 
pattern of prestige advertising and other types 
of advertising, which is not at all necessary in 
this country, because it has led to 
malpractices, which are being mentioned 
every now and then here. If you have this sort 
of press advertising, there are bound to be 
complaints of favouritism and things like that. 
Therefore this Government advertising policy 
has to be reviewed. For example, see the 
classified advertisements  spread    over    
column    after 

column. See the cost also. I think it costs ten 
or fifteen thousand rupees for one insertion 
in two or three newspapers. Instead of these 
advertisements I think Government should 
publish a journal—which they might 
distribute even free—containing these 
advertisements. 

SHRI A. D. MANI:    Nobody    will read it 
if you publish it. 

SHRI RAM NIWAS MIRDHA; The 
advertisements may be meant for the 
contractors, for    example.    Now, the 
contractors,  who    are    a    specialised small 
group, wiH definitely go through this and see 
what is wanted by    the Government.   Then 
there may be the advertisements    of      
vacancies    and things like that.    Now,     
every man, who is out of job and wants service 
will definitely go through the journal and see  
what  is there for him.    So these things can be 
done in this way and it can be done in a m'ore 
effective manner and at much less cost than is 
the case now.    I am very serious to urge  
upon  the  Government    to  stop all classified 
advertisements and publish a journal    of their    
own for the purpose,  which  may  be     
distributed even free to anyone who asks for it. 
All  Government   advertisements     for 
services, for vacancies, for    products, for 
tenders, etc. should be incorporated in the 
journal, and all advertisements  should be 
stopped    from     all newspapers. 

Then, Sir, another point was raised by Mr. 
A. D. Mani that it helps the small newspapers. 
Now let us face these things squarely. Is the 
Government spending that much money to !   
help journalism? If it is so. 

SHRI A. G. KULKARNI: It never 
reaches the small newspapers. 

SHRI RAM NIWAS MIRDHA: So it does 
not reach the small newspapers. I agree the 
cream of the whole expenditure goes to the 
bigger newspapers, and the whole thing is 
topsyturvy. So, even from that point of view 
Government advertising policy should be 
reviewed, and that can only 

SI RSD—7. 
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[Shri Ram Niwas Mirdha ] be done by the 
type of committee that I have suggested. Well, 
Sir, there are two amendments of mine which 
I will shortly explain. One is a short 
amendment which sfeys that the words "or 
any industrial or other organisation which 
enjoys financial assistance or protection from 
Government" are to be deleted. If this 
amendment is accepted, what it will amount to 
is that all Government advertisements should 
be channelled through Indian-controlled 
bodes. But of his amendment were not 
accepted, it would mean that even a business 
firm, which has taken a loan from, s'ay, a 
Financial Corporation, would also be covered 
by this. So I would like, to make it more 
realistic. I would request Government to 
please accept this amendment. 

SHRI AKBAR ALI KHAN: Even State   
enterprises. 

SHRI RAM NIWAS MIRDHA; Yes, State 
enterprises should be covered. This 
Resolution, as originally framed by Mr. Alva, 
would cover all enterprises, even private 
enterprises which have taken some assistance 
from Government, which would be rather too 
much. As far as my other amendment is 
concerned I have given the various points 
which the proposed Committee would go into 
and I would very seriously say that it is very 
necessary that this should be done. 

As regards foreign collaboration I do not 
think there is any law in our country under 
which a foreign advertising firm has to take 
permission before he comes and starts a 
business. We have a law for the indusfrial un-
dertakings which means if one wants to start 
an industrial undertaking you will have to 
seek Government's permission but there is I 
think no law which prevents a person coming 
here and starting an advast'sing business. It is 
basically wrong .at there should be no law or 
no regulation in an important matter like this. 
So what is necessary is that the Government 
should come out with  a comprehen- 

sive law which would make for the 
registration, functioning and working of all 
these enterprises by which even the foreign 
collaborators would also, be checked. 

These are the main things that I wanted to 
s'ay and I think it is very necessary that all 
these things should be very thoroughly probed 
into and that can only be done by a Committee 
which I hope the Government would appoint 
by accepting this Resolution. with this 
amendment of mine. If w3 can have things 
like censorship and other regulations in the 
proposed Film Council for the films there is 
no reason why advertising should be left out. 
Advertising may be a form of art but it is 
essentially a big business and every big 
business has to be controlled in a particular 
way. 

Before I close I would urge the Gov-
ernment to kindly accept both these 
amendments so that, we can start an era and 
so that this advertising would proceed on 
healthy lines and our country 6s a whole may 
benefit from, this very important medium. 

SHRI AKBAR ALI KHAN; May I cay, 
Sir, through you request Mr. Alva, the 
proposer, to accept the amendment regarding 
the appointment of the Committee? 

SHRI JOACHIM ALVA: I would accept 
it. 

SHRI DAHYABHAI V. PATEL; I have 
listened to the discussion so far, but I am 
afraid I must sfty that Mr. Alva seems to be 
labouring under a lot of misapprehension. I 
know Mr. Alva has been trying to run a jour-
nal for a long time and he has h'ad his 
dfffieaJtfea But these difficulties should n 
make him bitter against people wh. ,e able to 
manage better. He was ta" I ig about my 
sitting on 'a pile of money I do not know 
where he gets his information from. He is 
generally wrong—and he is in this case also—
because his case is built on prejudices. It is 
true I was managing a  certain newspaper.    It 
was    being 
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managed and run for the Congress by a Board 
of Directors. I did not draw any remuneration 
for all the three years I worked there because 
it was honorary work. I not only put my 
money in it but I also brought in money from 
friends which the newspaper company was 
not able to repay. I am not sitting on a pile of 
money. Mr. Alva is thoroughly misinformed 
about many things as about this also. 

SHRI AKBAR ALI KHAN: He was 
talking of the old days, Dahyabhai. 

SHRI DAHYABHAI V. PATEL: In the 
old days also I was not sitting on a pile of 
money. If you want to know, Mr. Akbar Ali 
Khan, I started life as a humble apprentice in 
an insurance firm on a salary of Rs. IOO. 

SHRI A. D. MANI: And you also lost a lot 
of money in the business. 

SHRI DAHYABHAI V. PATEL: I have 
done no other business. So I am not sitting on 
a pile of money. My life is clean and open 
book; you are welcome to check it at any 
time. I am repeating it for those people who 
have still some doubt about that. 

Now certain things were said about the 
advertising business. I know there is a lot of 
prestige advertisements which may be 
necessary or may not be necessary. It may be 
a matter of doubt but I do not understand why 
Government concerns like the Railways 
advertise so much when they are not able to 
give the essential services which they should. 
Even the supply of time table they are not able 
to do. I was in Gujarat recently in the month 
of January and st two, three or four stations I 
asked, can I have a time table. I did n°t say 
Gujarati or English; any language, would have 
been all right but no time table was available. 
Under such circumstances are the Railways 
justi-field in printing large prestige adver-
tisements as they are called? The Railways are 
out for service; that is what they want to tell us 
or that is what the Railways pay the news-
papers for saying.   But do they do it? 

What is the feeling of the average passenger 
or the average person who travels in the 
Railways? Therefore this type of mesmerism 
or trying tc create an atmosphere by 
advertising by the Railways and other 
Governments concerns is wrong, and should 
not be indulged in. 

SHRI A. D. MANI: This you should say in 
the Railway Budget. 

SHRI DAHYABHAI V. PATEL: I know 
but I do not like to see money from the 
Railways being mis-spent in this way. It is 
also known that sometimes the business and 
sometimes the Government also gives 
advertisements which may be called hush 
money or patronage if you like it that way. 
That is wrong; that is objectionable. 

I am not in favour of what Mr. Alva says 
about foreign advertising agencies. The art of 
advertising is something new to India and I 
hope it will develop to something much more 
than what it is. Because oi our population, this 
is a market which wiH attract the whole world 
and therefore advertising is bound to grown 
not only that but it will induce the foreigners 
to advertise here and bring their money into 
this country. If we recognise that fact, we 
cannot say that we will have only those 
advertisements channelled through Indian 
agencies. And remember that foreign countries 
can retaliate also on the same basis. If you 
want your advertisements to be printed in 
foreign journals there has to be a certain 
amount o'f give and take. In the initial stage 
when we are learning, when we have not 
developed so much perhaps it would look as if 
we are giving more but I think that is what we 
have to pay for the time that we have lost and 
for learning. This can °nly be a business of 
goodwill; you cannot make it a one-said 
business. Therefore I would strongly oppose 
this Resolution brought forward by my friend, 
Mr. Alva. It is entirely misconceived. I am 
sorry. I hope it is not true but my feeling is that 
frustration has got the better of Mr. Alva's 
judgment. It is because that he was not able to 
make a gu- 
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SHRi DAHYABHAI V„ PATEL: cess or 
make his journal into something big that he 
dreamt of that he is against advertising 
agencies, that he is against businessmen, that 
he is against everything. 

SHRI JOACHIM ALVA: It is you who 
could not make a success of your paper and 
lost Rs. 33 lakhs. 

SHRI DAHYABHAI V. PATEL: I told 
you everything. This is the trouble with Mr. 
Alva. He suffers from a misapprehensions. 
{Interruptions) Look at the way in which he 
is behaving. 

SHRI JOACHIM ALVA: You should not 
make personal allegations. 

SHRi DAHYABHAI V. PATEL: You 
started the game. You referred to me first. I 
did not refer to you. You began by referring to 
me and saying that I am sitting on a pile of 
money. If you make allegations you should be 
prepared to receive. If something is 
unpleasant to you it is equally unpleasant to 
other people. There are other people als0 who 
have done a little service to the country. It has 
not been your monopoly, remember that. 

SHRI AKBAR ALI KHAN: He is against 
monopoly. 

SHRI DAHYABHAI V. PATEL: I hope he 
is. 
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THE VICE-CHAIRMAN (SHKI RAM 

NIWAS MIRDHA): Mr. 3har-.gava. 

SHRl JOACHIM ALVA: Sir, I haVe •to go 
for an urgent meeting. I just want to say that I 
accept bom the amendments. 

SHRI M. P. BHARGAVA (Uttar Pradesh): 
Mr. Vice-Chairman, I am very glad that my 
friend, Mr. Alva, has brought forward this 
resolution. If I may go back, this question was 
first raised by his wife and our respected 
Deputy Chairman, Mrs. Violet Alva, in 1956. 
The resolution which she moved at that time 
was in the following terms:— 

This House is of opinion that 
Government should take steps to enquire 
into the monopolistic hold of foreign ^wned 
and foreign controlled advertising agencies 
in Ini'a and to ensure that the advertising of 
Government sponsored companies statutory 
corporations, railways and firms which 
enjoy financial assistance or protection 
from Government, is done through Indian 
advertising agencies only. 

There was a regular debate in this House on 
the 4th of May, 1956. Ths hon. Members of 
the House at that time took part in the debate, 
and almost ali of them expressed themselves 
in favour of the resolution. But another of my 
friends, Mr. V. K. Dhage, moved what he 
called a substitute resolution, and his 
substitute resolution was: 

"Having regard to the stronghold of 
foreign-owned and foreign controlled 
advertising agencies on the business of 
advertising in the country, this House is of 
opinion that with a view to encourage 
Indian-controlled and Indian-owi.-eci 
advertising agencies. Governments should 
show preference to Indian-controlled and 
Indian-owned advertising agencies in the 
matter of advertising done by Railways, 
Government companies, statutory cor-
poration, Public Service Commissions and 
such other concerns including advertising 
done by Government in general." 

The   then   Minister   for    Information and 
Broadcasting, Dr.  B   V.  Keskar was  pleased  
to  accept the substitute resolution and it was 
adopted unanimously by the House. 

Now probably the Government will take 
shelter under the pretext that the Rajya Sabha 
had only said show preference", but that 
technical stand should not hold good. The 
wish of the Rajya Sabha was absolutely clear 
in the debate which was held. The view was 
that more and more Indian advertising 
agencies should get work and less and less 
publicity work should be given to the foreign-
controlled advertising agencies. If I may give 
a little figure work at this stage, when Mrs. 
Alva moved the resolution, 72 per cent of the 
advertisements were going to the foreign 
adverti*-ing agencies and 28 per cent wwere 
going to the advertise-ing agencies. I will 
only give credit that a snail's pace 
improvement h»s been made in the whole 
situation. So far as today's position is 
concerned according to  the report  of the 
Public 
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[Shri M. P. Bhargava.] 
Undertakings Committee    60 per cent of the 
advertisements are going to the foreign-
controlled agencies and 40 per cent are going 
to Indian agencies.   So, legitimately  the 
Ministry    can    take credit that there has 
been an increase of 12 per cent as far as the 
Indian advertising agencies are concerned. 
But here we have to consider whether this is 
progress adequate enough after the changed 
status of this country.   "When that resolution 
was discussed, it was only about eight or nine 
years after independence   and  the  position    
was unhappy at that time, but it could be 
tolerated for some  reason  or    other. But 
after twenty two years of independence it is a 
sad plight if we have to depend still for our 
advertisements on  foreign advertising  
agencies.   Let us try to understand what the 
Government has done in the matter. This is 
what  I find in  the report  of the Public      
Undertaikings      Committee, which says: 

In pursuance of the Rajya Sabha 
Resolution, the Government of India laid 
down in September, 1956, the following 
directive principles in the matter of 
advertising by the nationalised 
undertakings, statutory bodies, 
autonomous corporations, etc.  :— 

"(i) While releasing advertisements 
through advertising agencies 
preference should be shown to. Indian 
advertising agencies. 

(ii) In giving business to Indian 
Advertising Agencies, the selection 
should be confined to the panel 
prepared from time to time by the 
Director of Advertising and Visual 
Publicity on the basis of standard and 
extent of their business." 

I will not be very much wrong if I say that 
the Government thought that their duty was 
over with these two decisions being 
communicated through a circular to the 
persons concerend. That is all what I ha.ve 
been able to make out from the report of the 
Pub- 

lic Undertakings Committee that that-was the 
only thing which was done by the 
Government of India or the Ministry of 
Information and Broadcasting to implement 
of resolution of this august House,  and  that 
is  the reasons  why today we find ourselves 
in the same position. There is not much 
improvement.   I  would  urge  upon the Gov-
ernment that they should take the resolutions 
of this august House or the other House more 
seriously than they have been doing hitherto. 
I have had occasions to   speak   several times   
in this  House  about  the     Government 
apathy for  non-officials    work,    and this is 
a case where it is proved beyond any doubt.   
What are the non-official resolutions  and  
Bills     meant for.   After they are passed do    
they not have as much force as the official 
Bills or official resolutions passed? Do they  
not have the same mandate  Of this House or 
the other House as the official work  done.   I  
would  like to-ask the Minister  of 
Information  and Broadcasting.    If this were 
an official Resolution,  instead  of    an    
unofficial Resolution, would he have shown 
the-same  apathy?  Would  he have  taken the 
same inadequate steps for its implementation 
as he has done or    his-Ministry has done?    
And that feeling of mine finds a place in the   
remarks of the Public Undertakings Commit-
tee which says in paragraph  3.59 of its 
Report— 

'The Committee further regret that the 
Ministry of Information and 
Broadcasting after issuing the 
instructions failed to watch their 
implementation or take any steps to   
effect  their  compliance." 
This is exactly what I have said. I will 

urge upon the Government that those 
Members who bring fro-ward non-official 
Bills or non-official Resolutions have to do 
their home-work and then only are they in a 
position to bring forward non-official Bills. 
And it takes years and years to get any non-
official Bill or Resolution passed because it 
has to pass through the ballot, it has to go» 
through the priorities and it i3   very 
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fortunate for those Members who get an 
opportunity of having their Resolutions or 
Bills discussed and get them passed. If after 
all that labour this kind of apathy is shown, 
there will be no incentive for any private 
Members t0 work and many of the good things 
which come through non-official sources will 
never see the light of day. I am not saying 
anything light-heartedly, I am saying with all 
seriousness that the Government should be 
more responsive to the non-official Members' 
work. 

Now, there are certain other reco-
mmendations which the Committee on Public 
Undertakings have made and they also 
deserve consideration. The Report of the 
Committee on Public Undertakings was 
submitted on April 26, 1969, almost ten 
months earlier. I would like to know from the 
hon. Minister what steps he has taken so far to 
implement the recommendations of the Public 
Undertakings Committee which has categori-
cally said what the Resolution of Mr. Alva 
points today, and they have further laid down 
a very healthy thing which I hope every body 
concerned will follow, and that is the 
recommendation in paragraph 4.25 on page 
31: — 

"The Committee further recommends 
that all the undertakings should mention in 
their Annual Reports the extent to which 
they have implemented the Governmen!, 
policies. The Ministries on their part should 
also keep a closer watch to ensure that the 
Government policies are being followed by 
the undertakings not only in letter but also 
in spirit." 

I would request Mr. Gujral to note these 
words—"..are followed not only in letter but 
also in spirit." 

"The Ministries should furnish Reports 
to the Ministry of Information and 
Broadcasting who should review the matter 
thoroughly and state the conclusions in 
their Annual Reports." 
I do hope that the Ministry will see that  in 

future,  from  today  onwards, 

this healthy recommendation of the- 
Public   Undertakings   Committee is. 
enforced   strictly     without  fear er 
favour. 

Before I conclude, I want to draw the 
attention of the House to another wasteful 
expenditure and that is-about the printing 0f the 
Annual Reports of the public undertakings out 
side India, in foreign countries. I have come 
across a number of such. Reports. In my 
personal opinion, Indian printing has 
developed to that extent where it can cater to 
the needs, of this country without our looking 
to other countries, and I would request M.\ 
Caji-ai to take up the matter at the highest 
level in the Government and issue instructions 
that, henceforward no Report of any public 
undertaking, howsoever mighty that public 
undertaking be, shall be-allowed to be printed 
in any country except our own country, that is 
India. 

SHRI G. A. APPAN (Tamil Nadu): Mr. 
Vice-Chairman, Sir, having heard my very 
good friends, Mr. Alva, Mr. Mani and Mr. 
Dahyabhai Patel and others, I have certain 
observations to make. The only qualification 
that I have for taking this work is that I' am a 
qualified marketing man. Sir, what is 
marketing? People have been: arguing that 
advertising increases cost, it is a dead weight, 
it is a wastage. But it has been proved beyond 
doubt that advertising is a must. It is the 
method to create and increase productivity of 
any business or industrial undertaking. 

Mr. Vice-Chairman, Sir, what does this 
advertisiting do? It increases the sales, it 
increases productivity. Under the 
circumstances, 14 years back, Mrs. Alva had 
brought forward a Resolution which was 
accepted, about which Mr. Bhargava has been 
speaking so much. But it is a pity that the 
Government has not taken serious note of it 
and has not done follow-up work to give 
sufficient and effective implementation to 
that. Sir, I am one of those who would always 
like to encourage local talents. Local 
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talents cannot be utilised unless they are 
grown up to a certain standard. How can a bird 
fly of its own accord unless it has learnt for 
some time to come to the standard which is re-
quired to fly alone, and without falling to the 
ground? How far have we developed in the 
field of marketing? Advertising is one of the 
various facets of marketing, sales manage-
ment, exports, salesmanship and what not. Our 
Government officers are not ordinary people. 
They have to see that the money of the 
Government is spent on such good advertising 
techniques in the appropriate journals which 
command a good product image or product 
impression, not only of the product but of the 
services also. Perhaps all the Government 
advertisements aim at that. Suppose they give 
it to some unqualified or imperfect 
undertaking because it is an Indian-own 
undertaking of advertising, will not this House 
and that House take them to task? Naturally, 
they are also responsible to both the Houses of 
Parliament, to the hon. Minister and to the 
Director of Advertising  and  Visual  Publicity. 

Advertisements are of various kinds. There 
are prestige advertisements, monopoly 
advertisements, T. V. advertisements, 
advertisement on cinemas, slide 
advertisements, wall poster advertisements, 
institutional advertisements and 
advertisements in dailies, journals and 
scientific periodicals. Of course, the officers 
know all these things. They have to give 
advertisements to proper journals. For that we 
cannot take them to task. What I would only 
impress upon this august House and the 
Government is that the money spent on 
advertising, through the advertising agencies, 
should be fully qualifiable. But is it necessary 
that they should be only Indian advertising 
agencies? Supposing we receive our 
advertisements only through the Indian 
agencies. Will not an advertising agency in 
another country like to restrict its advertising 
revenue to their own adver- 

tising media? It has to be a two-way traffic. It 
is never one-way traffic. If you cannot extend 
your helping hand or patronage to the other 
members, they will also shrink their arms. So 
to be really successful it is but meet and 
proper that the advertising agencies officers of 
the Government selected to give adver-
tisement  should  be fully qualified. 

Sir, the advertisements that are produced 
by our advertising agencies are just a laughing 
stock. Here is an advertisement which is rather 
ridiculous. Anybody will simply laugh at it. I 
showed it to my wife, my children, some 
laymen and some uneducated people. They 
simply laughed at it. Here is another advertise-
ment. Mr. Vice-Chairman, of a woman, half 
waist, half eyes. How much money must have 
gone waste over it. Then, the Air India 
advertisements are really ridiculous. I do not 
know who approved of this huge commitment 
on this wasteful advertisement. 

Here are some diaries. What are these 
diaries? Why should they waste their money 
like this? Here is another advertisement of a 
pocket diary which has been supplied by a 
private firm which could be used and put to 
some useful utility. Here is some waste paper 
over which they have wasted money. 

Here is another naughty advertisement. This 
is supposed to have been printed by the so-
called Indian Council of Agricultural Research 
of which, I am ashamed to say, I am a member 
of the Standing Finance Committee, and a 
member of their Governing Body. As the 
rightful ^protector or the guardians of the 
Government they have no sense of 
responsibility or sense of caution and waste 
money like this. If I could only have the power 
of the Minister I would dismiss the officers 
who approved of these two advertisements. 

Mr. Vice-Chairman, I am also a member of 
the Institute of Marketing 
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and Sales Management, London. I am a 
member of the Institute of Ex-port, London. I 
am a member of the Institute of Committee, 
London. I have spent nearly Rs. 3,000 for this 
education. Mr. Vice-Chairman, how far our 
people are qualified to he in the advertisement 
line I do not know. Many officers and artists 
are therein the advertisement line because they 
belong to some community, some region or 
have some relationship. In the Khadi and 
Village Industries Com. mission there are only 
Guptas, Mehtas and Ji's. If India is meant for 
the whole country, they should take people in 
every cadre from the various States. 

Mr. Vice-Chairman, just look at the 
attractiveness of these advertisements. The 
officers in the Official Gallary can see. The 
Hon'ble Minister can see. Could you at least 
think of hanging these advertisements in your 
room? They are such naughty, ugly things. I 
would request the Government not to publish 
such useless diaries. 

Here is a pencil, Mr. Vice-Chairman. It 
may not be useful even for a day. Metal is 
being wasted. The labour is being wasted. I 
do not know what this will be used for. 

Mr. Vice-Chairman, I would request the 
hon'ble Minister to agree on the floor of the 
House to constitute a Committee of Members 
of Parlia-ment and business people, not only 
our local business people but people qualified 
in other fields also to draft a syllabus in 
advertising, marketing, export, salesmanship 
and things like that. And as they have 
instituted an examination for Company Law-
ship they should also have examinations in 
these subjects. 

Mr. Vice-Chairman, I would also request 
the hon'ble Minister to please lay on the floor 
of the House a list of people occupying high 
positions and drawing more than a thousand 
rupees per month, with their experience, their 
qualifications in art technique and things like 
that.   That will show 

how narrow they are in their outlook in 
appointing people of their own community, 
caste, religion and region. 

About foreign advertising agencies also, I 
feel, Mr. Vice-Chairman, we cannot blame the 
officers because they give advertisements 
through them. Perhaps we cannot find that 
technical know-how in advertising, market 
research, advertisement research and so on 
with us. Let them educate our people and give 
them a better grounding and training. Just 
because they are foreign agencies, we cannot 
inflate the pockets of certain people here in 
advertising agencies. 

(Time Bell rings.)
 
| 

I will conclude with the request to the 
hon'ble Minister to give an assurance that he 
will constitute a Committee of people, 
qualified people, people experienced in art, 
science and in the technique of advertising re-
search and things like that. He should also 
constitute a cell in his Ministry to find out 
how much money is spent by Government 
agencies on this. 

Mr. Vice-Chairman, one more suggestion 
which will be very economical to the 
Government. We spend so much money on 
Railway advertisements. Where is the need 
for spending so much on monopoly con. 
cerns? It is not necessary. For these public 
undertakings they give any amount of money 
for advertising. We should immediately insti-
tute a cell in his Ministry to see how much 
money is being spent by every department, 
every Ministry, every Undertaking, not only 
of the Government but by private agencies 
also. That will contribue to the growth of 
healthy  practices. 
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SHRI  RAJNARAIN: {Continued, 

to   speak) 

SHRI AWADHESHWAR PRASAD  
SINHA:    (Continued  to sPeak). 

SHRI G. A. APPAN: On a point of order, 
Mr. Vice-Chairman. I have often said that 
though I am a younger Member of this House 
that this House is the House of Elders.    So   .   
.   . 

SHRI RAJNARAIN: What is the point of 
order in this? 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA): Mr. Appan, pleased 
come to your point of order, 

SHRI RAJNARAIN: On a point of order. I 
am in possession of the House. 

SHRI G. A. APPAN: I am coming to my 
point of order. We are not the only persons 
sitting in this hall. Thers are visitors in the 
Visitors' Gallery. There are Press 
representatives. The whole world is looking at 
us. In this House now the debate is on the 
question of Indianising the advertising 
agencies and ci giving Government 
advertisements only to the Indian agencies. 
There is no question of any personalities here. 
If anybody want3 to demand anything, he can 
do so from the Minister concerned and that 
particular Minister is here, the Minister of 
State for Information and Broadcasting. He is 
responsible to the Cabinet and to the Prime 
Minis- 
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[Shri G. A. Appan] 
ter. And if anybody wants to take any action, the 
action should be taken against the Ministry of 
Information and Broadcasting and let there be no 
"mention of any personalities. 
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THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI P.C. SETHI): 
Sir, may I make a submission? 

 
SHRI P. C. SETHI: Sir, I rise on a point of 

order. The hon. Member is completely out of the 
point when he is referring to so many things. He 
just now referred to the bank account of the 
Prime Minister in foreign countries   .   .   . 

 
SHRI   P.   C.   SETHI  Sir, 
according to the law if anybody has a foreign 
account, he has to . . . 

SHRI AKBAR ALI KHAN: On a point of 
order, Sir. He has made a charge about foreign 
banks and so on. Except the royalty for Panditji's 
books, I would like to know whether the hon. 
Member can produce other records. It is not right 
to make irresponsible statements like that. 

 

 

SHRI P. C. SETHI: What is that point of 
order ? Now, Sir, he has made a charge and I 
must get an opportunity to clear the position. 
He is misleading the House completely. 
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SHRI P. C. SETHI: Any bank account cannot 
be Opened in any foreign country without the 
permission of the Reserve Bank and the Finance 
Ministry   ..   . 

 

SHRI P. C. SETHI:  ...   as such I am directly 
concerned, Sir. 

SHRI P. C. SETHI:    Sir, he is misleading 
the House. 

 
SHRI P. C. SETHI: Sir, the hon. fembers 

casts aspersions on no less a lerson than the 
Prime Minister and ie tries to mislead the 
House. In that ase I have every right to 
explain the orrect position. 

 

 

SHRI AKBAR ALI KHAN: You have 
made a wrong statement, Mr. Rajnarain.   He 
is correcting it. 

SHRI RAJNARAIN:    No. 

SHRI P. C. SETHI: With the Reserve 
Bank's permission there is an account of the 
Prime Minister; that is given in the tax returns 
and there is nothing wrong about it. 

 

The House then adjourned at five 
of the clock till six of the clock on 
Saturday, the 28th February,  1970. 


